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THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Do you want to make both  the  
statements  together? 

SHRI R. V. SWAMINATHAN: Yes, Sir. 
II. Procurement    price    for    Paddy and 

coarse   kharif cereals  and   minimum  sup-
port price of cotton (Kapas) for 1982-83 

Marketing    season 

SHRI R. V. SWAMINATHAN: Sir, I 
would like to make a statement. The pro-
curement price of common variety of paddy 
has been fixed at Rs. 122 per quintal and of 
coarse khariff cereals viz., Jowar, bajra, maize 
and ragi at Rs. 118 per quintal for 1982-83 
marketing season. Consequent on the increase 
in the procurement price of paddy, it has also 
been decided to raise the issue prices of all 
varieties of rice by Rs. 13 per quintal over the 
present levels with immediate effect. 

In regard to cotton the Government has 
decided to fix the minimum support price of 
kapas of fair average quality of J-34 variety at 
Rs. 380 per quintal for 1982-83 season. The 
corresponding prices of other varieties would 
as usual be fixed by the  Textile  
Commissioner. 

SHRI SHRIDHAR WASUDEO DHABE 
(Maharashtra): Sir, no copy of the statement 
has been given to us. {Interruptions) 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): He has read it, and you are 
supposed   to  have  heard   it. 

SHRI SHRIDHAR WASUDEO DHABE: 
Why have we not been given a copy? 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Perhaps, because of the urgency 
he has read the statement. It is a short 
statement. In case any part of it you have not 
understood, you can ask him  to re-read  it. 

 

 
THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA): This has already been circulated 
in the Supplementary List of Business where 
it has been mentioned. Your point  of order  
does not survive. 

 

Now, as I have said, I have received 
so many names from the hon. Members 
who want to seek clarifications from the 
Minister on the statement that he has 
made. Now, I am afraid, we have to be 
fair and equitable to all sections of the 
House and, therefore, those who have 
sought clarifications earlier from the Irri 
gation Minister, I will not call upon 
them...........(Interruptions) ............... 
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subject, 1 will not call them again to 
seek clarifications because there are seve 
ral Members on this statement who are 
seeking clarifications. Yes, Mr. Krishna 
Mohan. 

 

J am sorry 1 am not going to allow. If all 
the Members who have sought clarification 
have still some points, I will see if they could 
be called. But the first preference will be 
given to those Members who  have  not  
spoken. 

 
THE MINISTER OF AGRICULTURE 

AND RURAL DEVELOPMENT (RAO 
BIRENDRA SINGH): They should seek 
clarifications   and   not   make   speeches. 

 
THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA): I won't hear you. (Interruptions) 
I am sorry, I will not allow any further 
discussion. Shri Krishna Mohan. 
(Interruptions). 

 

(At this stage the hon. Member left  the 
Chamber). 

 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): No clarification can be as ked. 
And, therefore, this is the indulgence by the 
Chair that some clarifications are being 
allowed, but surely there must be some 
regulation. Some Members want to 
monopolize all the time. How can that be  
accepted?   (Interruptions).       You  are 



275 Statements by [  RAJYA SABHA ] Ministers 276 

[Dr. Rafiq Zakaria] talking of rules. Please 
read the rules carefully. According to the rules, 
no clarification can be asked. (.Interruptions) 
Please sit down. "A statement can be made by 
a Minister on a matter of public importance 
with the consent of the Chairman, but no 
question shall be asked at the time the 
statement is made." The rule is quite clear. But 
this has been the tradition in this House that 
whenever statement of some urgent public 
importance is made, the Chair does allow a 
few questions in the form of clarification to be 
replied by the Minister. But surely on the basis 
of that I cannot be pressurised that every 
Member, and especially those who have 
spoken, can go on asking clarifications. The 
business of the House has also got to be 
regulated; and 1 seek the co-operation of all 
sections of the House in going through the 
business. After all, the Business Advisory 
Committee also follows certain norms in this 
matter. I am applying the same norms. And 
what did I say? That in order to be fair and 
equitable to all sections of the House, those 
who have already had the opportunity of seek-
ing clarification from the Minister on an 
earlier subject will not be allowed, because the 
time is not there, and that too because at least a 
dozen Members have sent their names for 
asking clarification on this statement. In view 
of this situation, I am sure, the House will 
appreciate that some kind of regulation is 
necessary. If Mr. Jha wants to speak on every 
subject, I am afraid, the time of tha House is   
limited.   Mr.   Krishna  Mohan  please. 

SHRI G. C. BHATTACHARYA (Uttar 
Pradesh): What is the bar if a Member wants 
to speak on every subject? 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): The bar is, the rules 3ay, no 
questions can be asked. If you want, me to 
strictly follow the rules, then, I will not allow 
any questions. Do you want me to do that? 

SHRI G. C. BHATTACHARYA: This is 
unfair. There is no bar. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): If it is not fair to you, it is unfair. 
It has to be fair to you to be fair   to   
everybody. 

SHRI G.  C. BHATTACHARYA: You 
cannot say that a Member cannot speak on  
every  subject. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I have explained, Mr. Bhat-
tacharya, and if you still do not understand, I 
would like to quote Ghalib. He has said : 

 

SHRI KRISHNA MOHAN BHAMIDIPATI 
(Andhra Pradesh): Sir, in Andhra Pradesh, 
nearly five lakh small farmers, six lakh 
marginal farmers and about twenty lakh 
agricultural labourers have been affected by 
the drought situation. According to the State 
Government statistics, the loss of yield of crop 
is about 54 lakh tonnes and the estimated loss 
in terms of rupees is about Rs. 600 crores. The 
State Government has submitted proposals to 
the Government of India for a special 
assistance of nearly Rs. 200 crores to meet the 
drought situation in the State. I request the 
hon. Minister to give an assurance on the floor 
of the House that Andhra Pradesh will be 
given all possible assistance including the Rs. 
200 crores sought by the State Government to 
face the challenge of draught in the State. 

RAO BIRENDRA SINGH: Sir, as has 
already been stated by my colleague, a Central 
team will be visiting Andhra Pradesh.   We  
have   received' some   informa- 
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tion from the State and after assessing thi 
situation, we shall see what relief can be 
granted  for the State  Govei nment 

SHRl SHRIDHAR WASUDEO DHABE: 
Mr. Vice-Chairman, Sir, the statement which 
has been made is very vague in  many  
important  aspects. 

RAO BIRENDRA SINGH: Very detai-led. 

SHRI SHRIDHAR WASUDEO DHABE: 
But it is very vague in many important aspects. 
They have givea st-uic Rgures about giving 
relief in i'j;ard to the flood situation. But the 
statement does not mention what financial 
asistance has been given to the States. It only 
says so much foodgrains, jawar and other 
things have been supplied. I am icsV-tng my-
self to Maharashtra. The Ji."ation in 
Maharashtra is very grave.  ten districts, but 
seventeen districts have been affected by 
drought. A large number of cattle have been 
affected. The unanimous demand has been that 
these areas should be declared as famine-
affected and the Famine Manual should apply. 
I would like to know from the hon. Minister, 
when did he get the report from the 
Maharashtra Government about the drought 
situation, what has been the demand for 
financial assistance and what financial 
assistance has been given? Secondly, there has 
also been a demand that the Employment 
Guarantee Scheme should be extended to the 
drought-affected areas so that the people will 
be able to get some jobs as well as relief. May 
I know from the hon. Minister whether any 
food-for-work programme has been asked for 
by the Maharashtra Government and whether 
additional foodgrains will be supplied to them 
so that they can get not only jobs, but they will 
also be able to get some foodgrains as part of 
their wages? I would like to know, what is the 
demand made by the Maharashtra 
Government? A statement has been made in 
the Bombay Press that Rs. 130 crores is the 
amount required. May I know from the hon. 
Minister whether they have given a single pie 
up till now by way of assistance to the 
Maharashtra Government? lt is no use sending 
teams. 

RAO BIRENDRA SINGH :   A Central 
team is visiting Maharashtra and it is in 

Maharashtra today. The situation is being 
assessed in regard to the National Rural 
Employment programme which is being 
implemented by the Maharashtra Government 
as the Employment Guarantee Scheme, We 
have a formula for giving money as well as 
foodgrains, for employment in the rural areas 
and there is no special programme now 
sanctioned by the Government for drought-
affected areas particularly. But it is up to the 
State Government to utilise the funds and 
foodgrains in specific areas where the need is 
greater, where the areas are drought-affected. 
The real situation and the quantum of relief to 
be granted will be assessed after the report of 
the Central team, is received, 

SHRI SHRIDHAR WASUDEO DHABE: 
What is the demand by Maharashtra 
Government? What is the assistance they 
want? And what assistance have you given so 
far? The drought conditions are prevailing 
there for the last three months. 

SHRI R. V. SWAMINATHAN: The 
Central team is there. 

SHRI SHRIDHAR WASUDEO DHABE:  
I am asking what their demand is. 

RAO  BIRENDRA  SINGH:   I  am not 
going into the question of demand at present 
the demands from the States, in my view, are 
generally exaggerated. Unless we have a full 
report from the Central team I am not going to 
say anything at this stage. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA):   Shri  J.   K.  Jain. 

 
THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA): Shri Satya Pai    Malik. 
SHRI ARVIND GANESH KULKARNI 

(Maharashtra): Would you allow me? I want 
to ask. , . 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I am sorry, I will not allow you. 
One Member from one party. (.Interruptions). 
Mr. Dhabe has spoken on 
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SHRI ARVIND GANESH KULKARNI: 
This is not a party matter. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): There are so many Members to 
Speak. I am sorry. (Interruptions) ■ 

I am sorry, Mr. Kulkarni, I am not going to 
listen to anything. Yes, Mr. Satya Pal Malik. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): This browbeating of the Chair 
must also stop. (Interruptions)-This 
browbeating by some Members all the time 
must also stop. 

 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Satya Pal Malik, (ln-
terruptions).   Please  don't  take   it    down 

 
THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA): Mr Satya Pai Malik, (ln-
terruptions). Mr. Satya Pal Malik, I will call 
another Member if you do not speak. 
(Interruptions). No, Mr. Minister, please do 
not respond. Yes, Mr. Satya Pal Malik. 
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283    Statements by [ RAJYA SABHA ] Ministers 284 
 

 

DR. MALCOLM S. ADISESHIAH 
(Nominated): Mr. Vice-Chairman, I have read 
the statement on drought by the Minister with 
interest and, as he has stated, he has tried 
briefly to cover the whole country. Now I 
would like to confine myself to that part of the 
statement on drought in Tamil Nadu, and I 
have three questions. Firstly, as he knows, and 
certainly as the Minister of State knows, the 
most urgent drought problem of Tiamil Nadu 
is to save the present Kuni' vai crop—the 
major part of which is grown in two 
districts—and only 50 per cent of the 
hectarage has been covered because of the 
drought. Now even that 50 per cent is ' going 
to wither away unless some 36 TMC feet of 
water is made available for these two lakh 
hectares of Kuruvai crop, and this has to come 
from Karnataka. Now the Karnataka Govern-
ment and the Tamil Nadu Government have 
negotiated and the Karnataka Government has 
given 22 TMC feet today. Now I would say to 
the Minister that the Central Government can 
ask Karnataka to give Tamil Nadu more, the 
36 TMC 
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feet, immediately to save the Kuruvai crop. 
The whole of south will be affected if the 
kuruvai crop fails. So, this is the first aspect 
of drought I would call the attention of the 
Minister too. 1 think he knows it and it should 
be met. 

The second aspect is, as his statement about 
Tamil Nadu says, it is correct in the sense that 
the figures given by the Meteorological 
Department before I left Madras today are 
there. The announcement was made today that 
14 out of the 15 districts, not 11, are now 
drought stricken and when the Minister 
receives the report from the Government, he 
will know it. Unfortunately, the Tamil Nadu 
Government, like last year, also is one of the 
last Governments to send the details with its 
report. 

RAO BIRENDRA SINGH: There will be 
rains from October to December in Tamil 
Nadu.  It has rained  recently. 

DR. MALCOLM S. ADISESHIAH. That is 
the hope. I am coming to that. The second 
point is, what is called, the north-east 
monsoon from the middle of October to the 
middle of December is the only hope of 
saving the second crop. But, even that will not 
save the area which is not covered by the 
north-east monsoon and I want to tell the 
Minister that really the greater part of the 
drought-affected areas need a special NREP 
programme in order to provide employment 
for the starving  landless  labourers. 

Thirdly, I would call attention to the request 
made by the Tamil Nadu Government for 
providing special rice for tiding over the 
problem in the next four months which is a 
very difficult period. I think they asked for 
eight lakh tonnes for the four-month period in 
order to tide over that. These are my three 
questions. 

One question of mine on the hon. Minister's 
statement is about the enhanced procurement 
price—nobody has referred to it. I must say 
that Rs. 122 per quintal which is announced 
will not cover—I am speaking here as an 
economist and not as a politician—the cost of 
cultivation in Tamil Nadu. Now I would say 
that last year the Central Government was 
very strict with the Karnataka Gov- 

ernment and some other Governments which 
were trying to give a bonus over and above 
the agreed Central price. But there is a certain 
problem in that in certain local areas, in 
certain States like Tamil Nadu, the price 
announced—the Central price—does not 
cover the cost of cultivation and I think that 
this should be taken into account when you 
come to deal with State Governments giving 
some extra money for covering the cost. Sir, 
these are the four questions that I have put. 

SHRI R. V. SWAMINATHAN: Sir, it is 
true that in the Thanjavur district in Tamil 
Nadu, the kuruvai crop is affected. There are 
four lakhs of acres to be cultivated. 
Unfortunately, because of the failure of the 
monsoon and also because Cauvery water was 
not available, they have cultivated only two 
lakhs of acres. But that also was withering. 
Fortunately, there was good rain all over India 
saving the crops. This has helped save the 
kuru-vai crop. The Chief Minister, Karnataka 
Government has agreed to release some more 
water to Cauvery and that also will help to 
save the kuruvai crop. So far as Tamil Nadu is 
concerned, October is the month of monsoon. 
This month and the next month we are going 
to get good monsoon. We pray to the 
Almighty for good monsoon. Regarding the 
price of Rs. 122, this is a matter of opinion. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Do not leave everything to the 
Almighty. 

SHRI R. V. SWAMINATHAN: Rs. 122 
price has been fixed on the recommendation 
of the APC. They have also studied all the 
aspects. The hon. Member mentioned that this 
is not adequate. But they say that it is 
adequate. Opinions differ. This has been fixed 
after the Cabinet had agreed with the proposal 
of the APC. Therefore, I hope the hon. Mem-
ber would be satisfied with this. 
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RAO BIRENDRA SINGH: I have nothing 
to add to the information I have already 
supplied to the House in respect of 
Maharashtra. 

PAPERS LAID      ON      THE TABLE—
contd. 

Notifications of the Government of Assam 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR): Sir, I beg to 
lay on the Table:— 

I. A copy (in English and Hindi) of the 
Government of Assam Notification No. 
PLA. 906/82/125 dated 30th September 
1982 under sub-seetion (2) of  Section  2  
of  the  Essential  Services 

Maintenance   (Assam)  Act   1980.   placed  
in Library.  See  No.  LT-5416V82J 

2. A copy (in English and Hindi) of the 
Government of Assam Notification No. PLA. 
906/82/126 dated 30th September 1982 
issued under Section 3(1) of the Essential 
Services Maintenance (Assam) Act 1980. 
[Placed in Library. See No. LT—5451/82.1 

STATEMENTS BY    MINISTERS—contd. 

President's Medical  Check-up  at  Houston 
(U.S.A.) 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI JJ. SHAN-
KARANAND): Mr. Vice-Chairman, a panel 
of medical experts who recently examined the 
President, advised that the President requires 
specialised investigations to evaluate the 
condition of his coronary arteries and, if 
necessary, to undergo treatment immediately 
thereafter. The panel considered the Texas 
Heart Inst i tute, Houston, USA, as the most 
appropriate Centre for this purpose. Govern-
ment accordingly made necessary arrange-
ments and the President left for Houston on 
30th September 1982. Soon after arrival at 
Houston on lst October 1982 the President 
was admitted into the Texas Institute and 
investigations are in progress. The President is 
keeping well and is cheerful. I am sure the 
House will join me in wishing the President 
the best of health and safe return to India. 

Loss  of   Insat-IA   Spacecraft 
THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA):  Mr.  C.P.N. Singh. 
THE MINISTER OF STATE IN THE 

DEPARTMENTS OF SCIENCE AND 
TECHNOLOGY, ELECTRONICS, OCEAN 
DEVELOPMENT AND THE DE-
PARTMENT OF NON-CONVENTIONAL 
ENERGY SOURCES IN THE MINISTRY 
OF ENERGY (SHRI C.P.N. SINGH): Sir, On 
4th September, 1982 at about 1356 Hrs. (IST) 
the INSAT-IA spacecraft lost its orientation 
towards Earth following an abnormal drift 
around the North-South axis. This resulted in 
loss   of   normal   telemetry  signals.   Emer- 


